FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
MOHANBIR HI-TECH BUILD PRIVATE LIMITED

RELEVANT PARTICULARS

Name of corporate debtor

Mohanbir Hi-Tech Build Private Limited

2. | Date of incorporation of corporate debtor | 05.09.2014

3. | Authority under which corporate debtor | ROC — Delhi
is incorporated / registered

4. | Corporate Identity No. / Limited Liability | U70102DL2014PTC271340
Identification No. of corporate debtor

5. | Address of the registered office and | Dev House, 260-261, Tribhuvan Complex,
principal office (if any) of corporate | Ishwar Nagar, New Friends Colony, New
debtor Delhi, India — 110065

6. | Insolvency commencement date in | 08.08.2025
respect of corporate debtor (Order Received Date 12.08.2025)

7. Estimated date of closure of insolvency | 04.02.2026
resolution process (180 days from the Order date 08.08.2025)

8. | Name and registration number of the | NPV Insolvency Professionals Private
insolvency professional acting as interim | Limited (Formerly known as Mantrah
resolution professional Insolvency Professionals Private

Limited) through its Director, Mr.
Atul Tandon

IBBI Reg. No: IBBI/IPE-0o040/IPA-
2/2022- 23/50021

9. |Address and e-mail of the interim | Address: H-35, 1st Floor Jangpura
resolution professional, as registered | Extension, Jungpura, South Delhi, New
with the Board Delhi - 110014.

Email id: ipe@npvca.in

10. | Address and e-mail to be used for | Correspondence Address: 1oth Floor,
correspondence  with the interim | 1003, Zion Z1, Near Avalon Hotel, Sindhu
resolution professional Bhavan Road, Thaltej, Ahmedabad -

380054
Process Email id:
cirp.mohanbir@npvinsolvency.in

11. | Last date for submission of claims 26.08.2025 (14 days from the receipt of the

Order dated 12.08.2025)

12. | Classes of creditors, if any, under clause | Not Applicable
(b) of sub-section (6A) of section =21,
ascertained by the interim resolution
professional

13. | Names of Insolvency Professionals | Not Applicable
identified to act as Authorised
Representative of creditors in a class
(Three names for each class)

14. (a) Relevant Forms and (a) www.ibbi.gov.in

(b) Details of authorized
representatives are available at:

cirp.mohanbir@npvinsolvency.in

(b) Not Applicable




Notice is hereby given that the National Company Law Tribunal, New Delhi bench VI, has
ordered the commencement of a corporate insolvency resolution process of the Mohanbir Hi-
Tech Build Private Limited. on 08.08.2025.

The creditors of Mohanbir Hi-Tech Build Private Limited. are hereby called upon to submit their
claims with proof on or before 26.08.2025 to the interim resolution professional at the address
mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its
choice of authorised representative from among the three insolvency professionals listed against
entry No.13 to act as authorised representative of the class [specify class] in Form CA. — Not
Applicable

Submission of false or misleading proofs of claim shall attract penalties.

IPE- NPV INSOLVENCY PROFESSIONALS PRIVATE LIMITED

(Formerly Known as Mantrah Insolvency Professionals Private Limited)

Through its Director - Mr. Atul Tandon

Appointed as Interim Resolution Professional

In the matter of Mohanbir Hi-Tech Build Private Limited

IBBI Reg. No: IBBI/IPE-0040/IPA-2/2022-23/50021

Date: 14-08-2025 AFA Validity- 31.12.2025
Place: New Delhi Email for Correspondence: cirp.mohanbir@npvinsolvency.in
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Company)in the proportion of Mayekawa- 51% and FIL- 49% on 27th February 2025. As on 30th June 2025 the total paid equity share BCVES MiBTMEE G S BN

capital of JV company is Rs 3,000.00 lakhs and Investment made by FIL till 30th June 2025 is Rs.1,450 lakhs (including Rs. 1,000
lakhs invested in current quarter ended 30th June 2025).Considering the above, consolidated figures for the quarter ended 30th June

The financial creditors shafl sutmit thelr claims with proaf by slectronic means onty. All ether Borrower: Ashish Kumar, Guarantor:-Rajinder Kumar.
creditors may submit the clalms with proof in person. by post or by eectronic means. Demand Notice Date and Amount: 19.10.2022, Rs. 35,33,201.32 ason 30.09.2022

A financiat crédidor belonging ta & class, a5 listed against the entry Mo, 12_shall indicate its . ;
cholce of authorsed representative from among the three Inschvency professianals listed Total O/s as on 31.07.2025: Rs. 48,02,298.24 plus charges and future interest

( FRICK INDIA LIMITED CORRIGENDUM CORRIGENDUM
CIN : L74899HR1962PLC002618 i e e e B R S B :
m, Registered Office: 21.5 KM, Main Mathura Road, Faridabad, 121003 Ref: (i) Tender Notice.35/2025-2026 dated 25.07 2025 (5.Mo.01) Ref: i) Tender Notica, 32/2025-2026 dated 14.07.2025 (5.No. 03)
PP i . ’ Y . {il) Tender Mo. 0B255383A due on 21.08.2025 {ii) Tender Mo 0B251507 due on. 13.08.2025
Telephone No. 01292275691-94 Email: fod@frickmail.com Website: www.frickweb.com In reference to the above lender, the delivery schedule and waranty . period In reference to above tender, the dua date has been extended from 13.08 2025
CONSOLIDATED UNAUDITED FINANCIAL RESULTS FOR THE QUARTER ENDED 30.06.2025 have been revised, and the reply to pre-bid queries |s attached, All other terms to 08.09.2025. All terms and conditions remain unchanged. oL-30|
(Rs. in Lakhs) and ::.-::mdiii-;:uns remain unchanged. The corgendum has been published on The comgendum has been published on website: ﬁ
S. Particulars Quarter Ended Year Ended i 'ﬂﬂ!ﬂﬁi[ﬁ;ﬂmﬂdn. £RILENE www.ireps.gov.in. .
No. 30/06/2025 31/03/2025 31/03/2025 SERVING CUSTOMERS WITH A SMILE SERVING CUSTOMERS WITH A SMILE
(Unaudited) (Audited) (Audited)
Revenue
[ Revenue from Operations 7,519.50 13,565.14 43,694.44
Il OtherIncome 428.43 129.63 1,068.15
| Totall I+l 7,947.93 13,694.77 44,762.59
v E?(:enll(;zme( ) FUBLIC ::::'U;EEHEHI PU NJAB & s' N D BAN K
: {Under Regulation & of the Insalvancy and Bankrupley Board of India (A GOVT. OF INDIA UNDERTAKING)
Cost of Materials Consumed 5,576.41 7,597.35 28,765.51 h
Changes in inventories of finished goods, work-in-progress and Stock-in-Trade (522.91) 1963.79 57795 {Insatvancy Resolution Process for Corporate Persons) Regulations, 2046) Pb® SCO 37, Inner Market, Sector 7-C, Chandigarh-160019
Employees Benefit Expenses ’ 1 586.63 1,826:60 6 327:33 FOR THE ATTENTION OF THE CREDITORS OF Phone: 0172-5086817, 5086818, E-Mail: c0856@psb.co.in
Depreciation & Amortisation Expense 98.59 113.49 333.62 . RELEVANT PARTICULARS Borrower: 1. Sh. Ashish Kumar S/o Sh. Rajinder Kumar, resident of (i) House No. 155,
Other expenses 807.36 1,224.24 3,875.31 . }! ;x:';ifg;mﬂ”ﬂ Fi'il';iﬂ' - dm.ﬁgﬁ.ﬂﬂm‘ Build Prvvatn Limted Sector 21, Panchkula-134116, (i) House No. 49, 2nd Floor, LRC Homes, Village
Total Expenses (IV) 7,621.24 12,104.10 40,143.93 T it u:':t;- = nﬂ._'r'r. . ﬁ’ﬂﬂ'rmh-;d-l B | OG- Dl Kishanpura, Zirakpur-160104

V | Profitbefore share of (loss) of a joint venture and tax (IlI-IV) 326.69 1,590.67 4,618.66 | | ncomormted / repisened Guarantor: 2. Sh. Rajinder Kumar S/o Sh. Jagan Nath, R/o House No. 90, Ward No. 5,

VI | Share of (loss) of ajoint venture (VI) (0.01) (18.10) (18.10) e S o : e::;p;ym:ﬂmmﬂry;nr UMHU f;ﬁﬁ T el v e DhobiSW?Ii Gali, Bhudlada, Mansa-151502.

VIl | Profitbefore tax (V+VI 326.68 1,572.57 4,600.56 === | dorefoation . ot G oty | e — - Dear Sir/Madam

VIl | TaxExpenses (VYD = % = POk R S Peborey T e ﬁgﬁ":‘ﬁ ki B e Reg.: Notice for redemption in terms of the right vested with you under Section 13(8)

2) Currenttax 67,35 413.29 1215.00 = ey = i ca it i i Sl Sl prband. et of the Securitisation and Reconstruction of Financial Assets and Enforcement of
Income tax for earlier vear ' 9'22 9'22 ., Rl | et of Cox s chiloe | {Crer e Dot 12, DRS00, Security Interest (Enforcement) Rules, 2002 in A/c of Ashish Kumar Account No.
Tot:I) neo (Ve")ax or earlier years 2550 3(55 5§ 1 1(3 s gg Estmated date of closure of 04.02.2006 0856120000577 of Branch Sector 7 Chandigarh.
. . 1194, | | inSohercy ESOlLEon pooess. | 1154 detys from the Oroer date Ce.0E 2005) i i i i

Vill | Profitafter taxforthe period (VIVIll) 25118 121304 3.465.58 b2 (Fame and et Aamber T | 1PV Inolviincy Prokessiarals e Livhed IFormaly As you are aware that the Authorised Officer of the bank has issued a demand notice under
. ’ ’ inscivancy professional acting as i o B e hinr Ol Pl Prigsth section 13(2) of the SARFAESI Act on 19.10.2022 as a measure for enforcement of
IX" | Other Comprehensive Income (net oftaxes) Linteim resch o professionai Liritedl) Mg M Dinecicr, M, Aaud Tandon security interestin the secured asset offered by you as security in the subjectloan account.
(A) (i) ltems thatwillnotbe Reclassified to Profit or Loss: (3.93) (3.69) (15.71) TR | 1BBI Rg, Mo IBBYIPEDO0,%4.2/ 2092 23/50021 Subsequently, the Authorised Officer while taking further measures under section 13(4) of

(if) Income tax relating toitems that will not be reclassified to Profitor Loss: 0.99 0.92 3.95 | ¥ | Address arnd e-rall of the nkefim Audress: F-35, 1t Floor Jangpura Extension, the Act, took possession of the secured asset being on 21.01.2025.
(B) (i) Items thatwill be Reclassified to Profit or Loss: - - ; w :‘T::';E:?dm.wl.mmmmm g:nﬂugau_m D-::r: Neaw Delhi - 110014 As you have failed to discharge your liabiliies of the bank, therefore, the undersigned as
(ii) Income tax relating toitems that will not be reclassified to Profitor Loss: - - - i3l J,:HEE T g T - mﬁm r TR e T authorized officer, in exercise of its power under section 13(4) of the Securitization and
Total Other Comprehensive Income (IX) (2.94) 2.77) (11.76) m Presrerte e Hioar Al L SR o Tt ol el Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 has

X | Total Comprehensive Income for the period (VIII+IX) 248.24 1,210.27 3,453.82 | resolution professioral Ahmedabed - 2R0064 decided to sell the properties secured assets as described below through E-Auction for

Xl | OtherEquity 30,201.61 u | ___ _ | Email id: crp mohanimaprnschencyin realization of debts due to the Bank from above mentioned Borrower & Guarantor.

XIl | Paid-up Equity Share Capital (Face value of Rs. 10/-each) 599.98 599.98 599.98 T Lok e Hr schieon o e, | | OR0R5 {1+ ders T e ek of e Your attention is invited o the Section 13(8) of Securiization and Reconstruction of

Earnings Per Share (EPS) (Rs./ Share) = [E i — v ppry— : *’E: dffﬂj:: ;-;3-‘:!3-?':‘-*:' £ Financial Assets and Enforcement of Security Interest Act, 2002 read with proviso to rule

2) BasicEPS- Not annualised 419 20.22 5776 i i ;'fs'xuﬁf:_-:r:?a:; i PR 8(6) of the security Interest (Enforcement) Rules, 2002, in respect of the time available (i.e.

b) Diluted EPS-N lised 4' 19 20'22 7.76 — lBection 1. sarertainad by the 30 days), to redeem the secured assets. Kindly note that your right under section 13(8) will

) Dilute -Notannualise ' ' 5. w |interim resriution professions . cease from the date of publication of notice for public auction or inviting quotations or

Notes : 13, Names of insohency Professionsls tender from public or private treaty for transfer by way of lease, assignment or sale of the
' kdesrtifiesd T 8ot Bs Althoraed d t.

1 Theabove results were reviewed by the Audit Committee and have been approved and taken on record by the Board of Directors at its = | Fpresaraive of credilons in o class pecure I;;Z?I s of Sale Notice for Sale of Inmovable Property are as under:-
respective meetings held on 13.08.2025 and a limited review of the same have been carried out by the statutory auditors of the Eﬁfﬁgﬁﬂﬂ;ﬁ Ciss) e E-Auction S.ale Noltice f_or sale of immovable assets undgr the Securitization and
company. 1 Ehiterlls of muthcttaisd PJWEIE'[@E!E[EMH Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 read

2 The Company is primarily engaged in the business of manufacture, supply and execution of Industrial Refrigeration and Air | repressntatives are vakiable at ibi) Mot &ppilcable B with proviso to rule 8(6) of the security Interest (Enforcement) Rules, 2002.
conditioning systems. As the basic nature of these activities is governed by the same set of risks and returns, therefore, has only Motice i heraby given that the Mational Company Law Tribusial, New Delhi bench W, has E-Auction Date & Time: 04.10.2025 at 11.00 AM to 12.00 PM (tentative)
one reportable segmentin according to INDAS 108 "Operating Segments". > ﬂﬁm: g::r;mmi:ﬁ::m of & Egigc&rgﬂgsnlwﬂw resolution process of the Mohanbir Date of Inspection: 24.09.2025 between 11.00 AM to 1.00 PM (tentative)

3 During the previous year, Frick India Limited (FIL) has entered into joint venture agreement with M/s Mayekawa Mfg. Co. Ltd., Japan d Ths crcii s of Mobaablr HE ack Buld it Lindited: ars hereby catled upon to submit Last Date of Bid Submission: 03.10.2025 upto 5.00 PM (tentative)
(Mayekawa) on January 13, 2025 and incorporated a new company Mycom-FIL India Private Limited (a joint Venture entity) (JV — their claims with proaf o or befose 26.08.20256 to the intenm resolution professional at the Name of Borrower and Guarantors:

2024 are not given as there was no joint venture in that period. against entry No.13 1o act as authorised representative of the class [specily class] in Form Details of Properties MRP
4 The figures for the previous periods/year have been regrouped / rearranged, wherever necessary. The figures for the quarter ended Ejhl'ﬂ'faflgﬁ'grf;';j:m_mls’.ﬁ g procts of ki shallatract panalties. House No. 49, Second Floor, LRC Homes, Village Kishanpura, Sub Tehsil Rs

31stMarch 2025 is the balancing figures between the audited figures in respect of full financial year and reviewed year-to-date figures Sl Zirakour Distri’ct SAS Na ér on land meésurin 0 Bigha 0 Bi’swa 18-1/3| 27.92 L kh

upto the third quarterofthe financial year IPE- NPV INSOLVENCY PROFESSIONALS PRIVATE LIMITED . P L SO 9 . 9 9 ! ' a

' (Formerly Known &3 Mantrah Insalvency Professionals Privete Limited) Biswasi, comprised in Khewat/ Khatauni No. 49/51, Khasra No. 146 (4-0),|  tentative
Forand on behalf of Board Theough its Director - Mr. Atul Tandon 147 (3-14), Kite 2, being 18-1/3/3080 share out of land measuring 7 Bigha|
Frick India Limited e YT 14 Biswa, as per Jamabandi for the year 2016-2017 of Village Kishanpura
Sd/- N P IEBI Rag. Mo: IEH”":Eﬂmmﬁiﬁﬁﬁ?ﬂﬁg} hadbastNo. 54, Sub-Tehsil Zirakpur, District SAS Nagar.
Jasmohan Singh Place: New Dethi Erl S o ANEs R e Al A OB AUTHORISED OFFICER, PUNJAB & SIND BANK

Date:13.08.2025 Chairman & Managing Director
Place: Delhi DIN-00383412

SHAKUMBHRI PULP & PAPER MILLS LIMITED

CIN: L21012UP1986PLCO0TET 1
Regd. Office: 4.5 KM, BHOPA RAOD, MUZAFFARNAGAR -251001, UTTAR PRADESH

— -
V) = Ph. No.-7835512368, E-mail: shakumbhriigyahoo.com, shakumbhripaper@gmail.com,

SANGAL PAPERS LIMITED (CIN: L21015UP1980PLC005138) &P 4 (ol sheLbieefoo ot stkumbpeperlo

REGD. OFFICE: VILL. BHAINSA, 22KM STONE, MAWANA-MEERUT ROAD, MAWANA, UP-250 401 m Ll = Site: u pulp.co .

website: www,sangalpapers.com, E-mail: accounts@sangalpapers.com, Tel: 01233-274324 Y = UNAUDITED FINANCIAL RESULTS FOR THE QUARTER ENDED AS ON 30™ JUNE 2025

Y

EXTRACT OF UN-AUDITED FINANCIAL RESULTS FOR THE QUARTER - ac (Rs. In Lacs)
5L Particulars JImonths ended | 3 months ended, 3 months ended | Year ended :
No. 30.06.2025|  31.03.202 ! 30.06.2024| 31.03,2025 m ] Si. Particulars 30-Jun-25 | 31-Mar-25 | 30-Jun-24 | 31-Mar-25

{Un-auditad) (Audited) (Un-audited)| [Audited) [ No. 3 months | 3 months | 3 months | 12 month

Total Income from aperations _ 4,756.88 4681 28] 4,260,685 16.027.07 = I Unaudited | Audited | Unaudited | Audited
% E:;E;:L‘j:'::;.ﬁré:ﬂ:;:é?i};i{i:ﬁ;?‘ 0 ol ite, B L ( ) 1 | Total Income from Operations 2498.04| 2206.47 2253.77 8618.84
3 |NetPrafili (Loss) for the parod before tax (aNer 106 a7 B3.200 9179 40008 = z 2 | MNet Profit / (Loss) for the peried (bafore Tax & Exceptional) -34.49 2,13 1.85 18.34

Exceptional andfor Extracrdinary itemes) 1 3 |Net Profit /| (Loss) for the period before tax (after Exceptional items) -34 .49 5.15 1.85 18.34
4 :«atF"r-:;ﬁl-'I:IL-:!E; ) rurE th: nm;nd aHer;‘!ax{aFl:e: B0.37 42.93 | Ge.64 28257 m 4 |Net Profit/ (Loss) for the period after fax -27 41 15.51 -0.79 21.50

r Fedd aardin | - | -

- T:F:F:::.n::.?unis.zﬂmﬁfﬁﬁimrm : - = 5 | Total Comprehensive Income for the peried [Comprising Profit / (Loss) 25,08 13.97 0.52 19.48

[Comprising Prafit!{Loss) for the period {afier tax) 70,93 4377 8663 27aE8 Lo for the period (after tax) and Other Comprehansive Income {after fax)]

and Oiher Comprehensive Income {after tax]] h a Equity Share Capital 38550] 38550] 38550 38550
| Eoxnty e CApRaTEace vl b Tik: ) 2 Ll - Lit LR 7 |Reserves (excluding Revaluation Reserve) . - - 771.43
T | Oiher aguily {Resarves sxcluding Revaluation | - -

Fesarve)as shown in the Audited Balance Shest 4754 9% 8 |Earnings Per Share (of Rs. 10/- each) 0,71 0.40 002 0.56

of the previous year) 1, Basic:
4 | Eamings perequityshare(face valueofRs. 10/-each] 7 Diluted: .71 0.40 007 0.56

(nod anmualised)

(a)Basic {inRs.) .15 3.28] 5.10) 21 62 Notes:

(B Eviiuted (R B33 3.28) §:14 Z1.52 1 The above Is an extract of the detailed format of Quarterly Unaudited Financial Result filed with the Stock Exchanges under
NOTES:-

Regulation 33 of the SEBI (Listing and Other Disclosure Requirements) Regulations, 2015. The full format of the Quartery
Unaudited Financial Results are available on website of the company ‘'www.shakumbhripulp.com'. Full results can also be
accessed by scanning the QR code mentioned belaw,

2 The above resulls were reviewed and recommended by the audil committee and taken on record by the Board of Director
at its meeting held on 13.08.2025 and same the has been subjecl fo the limited review by the Company's Statulory
Auditors

1. These results have been prepared in accordance with the Companies [Indian Accounting Standards)
Rules, 2015 {Ind AS) prescribed under Section 133 of the Companies Act, 2013,

2, The above is an extract of the detailed format of Un-awdited Financial Resufts for the Quarter ended June 30, 2025
filed with the Stock Exchange under Fegulation 33 of the SEBI (Listing Obligations and Disclosure Requirements)
Regulations, 2015, The full format of the Financial Results for the Quarter ended June 30, 2025 are available on the
Stock Exchange website www. bseindia.com and on the Company's website  www .sangalpapers.com. The same
can be accessed by scanning the QR Code provided below.  For and on behalf of the Board of Directors of

E‘L SANGAL PAPERS LIMITED
% Sd
Il hsas tifmr bl sangal SHAKUMBHRI PULP & PAPER MILLS LIMITED
Place : Mawana : (Managing Director) sd/-
Place : Muzaffarnagar Whole Time Director
Date : 13-08-2025 DIM:06457199
‘vl K As EGGTEG H Ll“ ITED MEFCOM CAPITAL MARKETS LIMITED
CIM- LA599000L 1 984PLCOT9465 Regd. Office:- 5th Floor, Sanchi Building, 77, Nehru Place, New Delhi - 110 019
REGD OFF: Vikas House, 3, Arihant Magar, Rohtak Road, Punjabi Bagh West, Delhi 110026, CIN: L74899DL1985PLC019749
Phone No: 011-43144444, Emall - infogvikasecotech.com AR N Extract of Statement of Un-Audited Financial Results for the Quarter ended 30.06.2025
o . . xtract of Statement of Un-Audited Financial Results for the Quarter ended 30.06. .
STATEMENT OF CONSOLIDATED & STANDALONE UNAUDITED FINANCIAL RESULTS FOR THE QUARTER ENDED 30 JUNE 2025 (Rs. in Lacs)
___(Rs. In lacs) S.No. PARTICULARS CONSOLIDATED
Sr. | Particulras UN-AUDITED STANDALOME FINANCIAL RESULTS UN-AUDITED CONSOLIDATED FINANCIAL RESULTS Quarter ended Year ended
Mo, Three Months Ended Year Ended Three Months Ended Year Ended
30 June SOt 30 Jume il e T vy 21 March 30.06.2(:)25 31 .03.?025 30.06.2(?24 31.03..2025
2025 2025 2024 2025 2025 2025 2024 2025 Un-Audited Audited Un-Audited Audited
(Unaudited) | (Audited) | (Unaudited) | (Audited) | (Unsudited) | (Audited) | (Unaudited) | {Audited) 1 Total Income 467417 2,154.58 3,569.69 20,669.86
__1 | Total Incoma o ) L LT LT 5 L A 2 Net Profit /(Loss) for the period after tax 490.68 (384.27) 72.29 (273.46)
2 Total Expenses B.221.61 A1 Ed 000 88 283573 10,128.03 10,213,917 10,085,354 A7 515 58 g T . ) - T - g
3 Profit Before Exceptional items and Tax 233 08 AR TT 7664 FA0. (1 33169 335 27 107,76 1 B&E 10 3 Total Comprehenswe Income for the Period 571.64 (458.63) 63.99 (346.77)
4 | Profit/ (Loss) Befose Tax 233.08 248.77 1,363.34 2016.70 131 .69 326.22 1,394.46] 215280 4 Equity Share Capital (Paid-up) (FV of Rs. 2/- each) 914.02 914.02 914.02 914.02
A pI8x Erpanseritenciita) i 5 Reserves excluding revaluation reserves (as shown in balance sheet - - - 1,099.20
|. Current Tax 60.14 137.55 395.43 604.10 B7.74 180 34 39543 | 661.91 of previous year)
il. Deferred Tax [Z.40) {89,777 (a0 74N (53.35) {0,09) {281.71) [40.74) i (245.29) : . )
i Printioies Vorr Wirorme To 5 54 3.41) 3 5D 27 81 2 04 (3.77) 150 37 81 6 Earning Per Share - Basic/ Diluted (Rs 2/- per equity share) 1.07 (0.84) 0.16 (0.60)
Tolal Tax Expence (i+ii+i i} &, 23 5119 : 35618 SB8.56 Q4 70 {105.14) J&6. 18 3 454.43 STANDALONE
f Net Profit/(Loss) rem continuing 168,70 197.59 | 1.007 16 1.428.14 237.00 430.36 1,0368.28 | 1.698.37
aaatlon | 1 Total Income 4,901.94 2,243.74 4,195.79 22,087.33
7 | Profit/(loss) for the period 169.70 197,59 1.007.16 1 42814 237.00 43036 1.03628] 169837 2 Net Profit/(Loss) for the period after tax 508.36 (384.86) 91.15 (211.19)
B | Total Other Comprehensive Incarme 0.23 5.37 _10.58) 9.5 {0:10) 5.33 (0.36) ) &4 3 Total Comprehensive Income for the Period 589.33 (459.22) 82.85 (284.50)

2 | Total comprehensive Income 168,98 20296 1006 .60 1.437.65 236.90 43574 1.037.72 E 1,707 58
{Comprising Profit (Loss) and Other Note:

Comprehenzive Income for the period) ; . 1 The above is an extract of the detailed Financial Results for the quarter ended June 30, 2025 filed with Stock Exchange under Regulation 33 of the SEBI

10 Eﬁ:d ”E _F;!””\" ﬁ““‘“- Capital (Face 13883.56| 1388350 | 17687061 13883561 13.883.56| 13883.56) 17687.00) 1368356 (Listing Obligations and Disclosure Requirements) Regulations, 2015. The full standalone and consolidated Financial results in prescribed format are

L LD AR e —  E—— | - s . e St a— available on the Stock Exchange websites (www.bseindia.com) and Company's Website www.mefcom.in.

11 |Reserve excluding Revaluation Reserves 25,156.41 25,156:41 25443.18 2544318 _ _ _ - . . o
a5 per balance sheet of previous 2 The Company has adopted Indian Accounting standards ('Ind AS') from 1st April, 2017 (transition date April 01, 2016) and accordingly, these Financial
accounting year | results have been prepared in accordance Companies (Indian Accounting Standard) Rules, 2015 as prescribed under section 133 of the Companies Act,

12 | Eamning per Equity Share ' 2013, read with relevant rules issued thereunder and the other accounting principles generally accepted in India. .
ﬁq;,f.: ’; ;rht?:;z;zar: ;-E: 'ﬁﬁﬁh;e‘;ﬁ; d 3 Thefigures of the previous period(s)/ year have been regrouped/ restated wherever considered necessary.
periods are not annualised) |
Basic 0.02 0.07 0.06 0.9 002 0.03 0.07 | 2140 For Mefcom Capital Markets Ltd
Diluted 0.02 .07 .06 .09 002 .03 007 | .10

Hates:- Sd/-
1 The Consclidated/Standalong financial resuits of the company have been prepared in accordance with Ind AS prescribed under Section 133 of the Companies Act Vijay Mehta
2073 (e Act) read with the refevant rules thereunder and in terms of Regulation 33 of the SEBI (Listing Obligations and Disclosure Requirements) Regulations . Director
ZME Place : New Delhi
2 Thie results of the Company are also available for investors a1 www, vikasecotech.com, www. bseindia.com and www,nseindia.com Date : 13-Aug-25 DIN: 00057151
For Vikas Ecotech Limilted
Rajecy Kumar
Flace: Mew Delhi Director
Date: 13.08,.2025 DIND2TN75
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Reg Off. : 25, C- Block, Community Centre, Janakpuri, New Delhi — 110058 AT : L21093DL1980PLC010492 Apaiess oo
Website: www.spacapital.com/ CIN: L65910DL1984PLC018749 OOl e ShIATerd . EEE 118, WA T, THOl s A e e, 46341, mm b _g‘f.fmﬁ el m’"" m"ﬁ"’m .
Tel No. 011-45586600, 45675500, E-Mail : listing@spacapital.com HieweE 19, 3 s, siarTa, EREEI-1100 02 ST +91-11-42420015 e R R sk
EXTRACT OF UNAUDITED FINANCIAL RESULTS FOR ’ﬂ—ﬁ'ﬁ tinfo@magnumieniures.in HATATEE W, magnumyventures.in mm : LITIO9HR2003FLCO3SI91 W OVB2-2ITI6H, 2227
THE QUARTER ENDED JUNE 30, 2025 fAATHY 30 ST 2025 BT THATET STt =@ TITIHETT 30,1, 2025 B S o & 0 eI ey s afbwr o5
(Rs. In crores except for Shares and EPS) e N Y . L L bk o bw o E";:' et 4
S Particulars 30.06 20?:2?2?25?:@2 06.2024 |31 03Y2E:2|: E3NII::)IE5[2)024 (ot srpet ) - [ 1 P — | ﬂ A
No. V0. Va. V0. V. V.. -“
° (Unaudited| Audited |(Unaudited| (Audited) | (Audited) i ﬁﬁl‘l’ﬁ b L) ﬁ mm_m lmiw mﬂﬂﬂﬂﬂm ﬂmi—m
Total Income from Operations (net) 10.691 14012 | 4.058 32.940 |  21.081 i AT ] 3 (91 I:miﬁ 378 :I I:E‘:t”EIIH "i}} = 9063, '.‘.."';-JII [ﬂgg?z ﬁ;;r} 1 m;kﬁ TH 3 RO 1 12| | 25109 | Wik
- : 1 Hi i RITE U 5 2 |l A SR oEw A ou Eol '
2 | Net Profit/ (Loss) fc?r the period - 0.249 0.505 0.136 1.011 0.191 2 | SRy Frrh'afl,:-r-’i] (e, T e gt-.r;l o e ppenen mas | e | vssen
(before Tax, Exceptional and/or Extraordinary items) /T AT S 1 TR 150166 918.48 798,84 56 66 3 | T pbey
3 | Net Profit/ (Loss) for the period before tax 0.249 0.298 0.136 0.804 0.191 8 | R TEe A A TUE T e | (AT T/ R S W] ® A | urre a5 | 4063 | 150
(after Exceptional and/or Extraordinary items) 5 130 e B e |5 41 P I EA e -15591 66 278.13 -738.84 1153 e B ME o ) aw o | 1
4 | Net Profit/ (Loss) for the period after tax 0.186 0.113 | 0.101 0.494|  0.380 4. | e ary sl o R aa e () . TR (AN SN R B R | AN GISWN ) R ] SamE
(after Exceptional and/or Extraordinary items) (arrerTee A O AT FE o arg) -1815.89 539.43 -1303 .59 040 58 S | ami v T TR e (R el A |
sl o oyt v sy s sarsi o q-mma:-mnmﬂlm*ﬂ'ﬂm'mi
5 | Total Comprehensive Income for the period 0186 | 0413 | 0401 049 0380 5. | S1afS) o Form s s v rafer o fom Aty Sl
[Comprising Profits /(Loss) for the period (after tax) and I (B1F) (957 9 1) 1R 2 ST =i it iR § - MUt Wik  dom | 135
prising Frotis P (errt s s v, 161589 52071 | 130359 | 930.88 § | srd aa ﬁ (18620 1BeGze | L2 | 1BsGE
other Comprehensive Income (after tax) 6, | rm g g BE44 13 BE41 13 GOR4 88 GE41.13 Y o v e e AT
6 | Reserves (excluding Revaluation Reserve) as per 14.112 13.926 13.533 13.926 | 13.432 7. | AR ael e S S E AR {10/~ Weiis i) | o -
Balance Sheet TeTer (g i TTfea e T e A A 12031 31 AT | 1205191 (i) = | 16 1 155 Rl
Equity Share Capital (Face Value of Rs.10/- each) 3074225 | 3074225 | 3074225 | 3074225 | 3074225 8. | Wi Wi 10867.77 | 1086777 103034 | 1086777 | i} T 168 1= | 19 an
Eamings Per Share (Face Value of Rs.10/- each) 9. | FEE T 1666439 2U9*3E-"5-1 15331_7".7"% 2093661 s A P (AR A= @ )
Diluted: 0605 | 0368| 0329| 1609] 1237 } ol iy = 2 o - = : ==
12 32"Tq Hf['lrl_rf 0.27 025 0z 0.25 Ly FTETHET 166 ! .59 a1
NOTES: 13, BRI s (10 2 — S aEE) (S i e : (7} TenE frfry ofee 9 s o we o oo wi g S e & o 12-08-2005
1. The Financial Results of the Company for the Quarter ended June 30, 2025 have been reviewed by the Audit Committee in its | e it & ) 1 AT (s fad & 496§ I g Py B o @) () 9nde e S0 (e
meeting held on August 12, 2025 and approved by the Board of Directors at its meeting held on August 12, 2025. The Statutory T (2.73) 0.8z 1218 1.45 Aefiee site Mt siEenany) e, 200 & RFON a2 & AeE s gwrds o wgE il
Auditors have limited reviewed the Financial Results in terms of Regulation 33 of the SEBI (Listing Obligations and Disclosures | e (2.73) 08z (2.18) 145 skl Rty aftons & Rreger mres a4 P '4”"":"' it bl W e
Requireemnts) Regulations, 2015. 14| Tt s Fd 1] ) 1] i ;‘-‘;;é“‘;g'"f'ﬂ Wm;b:v;.h;:d;;;nr:i;ﬁj"mﬁ i'F:I’-'ﬂl'E'C {www, vstlmgdin.com| 97 TEs & N
2. The above is an extract of Un-audited Financial Results of the company for the Quarter ended June 30, 2025, filed with the Stock 15| gy Remm= fea 1 0 0 i A ' E . E
Exchange under Regulation 33 of the SEBI Listing Regulations, 2015. The full format of the limited reviewed Financial Results for V6| T F FEA 0,21 1 0.2 5,02 ﬁ' R Wmﬁ?ﬁ
the Quarter ended June 30, 2025 is available on the website of Stock Exchange at (www.bseindia.com) as well as on the 17 s e Fm e -{“I.EE_ _ 1.4 _-|1!i.‘=='l El.'EFt”I '.; B '-i-'ﬂ;l;'
Company's Website at http://www.spacapital.com/CapitalServices/. The same can be accessed by scanning the QR Code Ferfing : aeaters 40 fageivaigen afte ?il '..;,M.I BT sttty f ||‘_“I 14, 2015 @ [P 33 2l 5% L '; B F e T - R i
provided below. ratalt o wTe S 50 A= 2025 i FosTEl et fndra .|1~I"J||1-|| a-i ]eq1 = e A R e AR E B B e Rt | - S - e
e BT 13 STTET 2025 W dww # arnitan B man e ) o it gfteet w g s wu ol deeme -
(https-fwew,magnismventures. infnvestors-relations fnancial-resuts. himl) afte diowd dwww bseindia.com) At
For and on behalf of Board of Directors TS (W nseindia_com) S TR EeE £ a1 et arfr nitdET wis i wd av o e T
Sd/- frmr a2 | (=] Hrd @ amdn A
Sandeep Parwal : o e faferde o fog
Place: New Delhi Chairman Cum Managing Director forfer: 13.08.2025 : B
Dated: 13.08.2025 DIN: 00025803 T TS @ s oA (P _ k i N .
(et foyron & 50w v Sermarars (wme o © e =
"E LIEHT APPARELS I-I ITED STIRA] TR Wi REe. 216 & B & miE)
Tulgd e 1 - 115 TMEA, T3S T 4 faeeil-110015 CIN : L74B980L15495PLODE4005
; Raged. Office: GC-23 Basamen], Shivai Enclava, Raja Gardan, Mew Dehi, Delhi, 110027
CIM: L7 U1DL1991F|—CD'{T5"1 Website = www nmelightappards com E-Mail: rawlight appanels@omail oom Phe Moo 871 $810192160 o— 'F r m r-?r"ﬂ l.’:f-.ﬂ‘a.é*:nat
30 57, 2025 W1 FETE forard & firm amaisfim fada afromt @ aw Extract of Unaudited Standalone Financial Results for the quarter ended on 30th June, 2025 5. -|h-r.4u1 — ,ﬁ‘ﬁ e ey e g s
Ul A § Uiy T 3 F sEwT (Rs. In Lakhs Except EPS and Face Value afEhafeq o o S |
| TEn T e T e VTR0 R TR
o it Particulars Mﬂ&iﬁ?u:::;-fﬂgﬁdadﬂﬂ-ﬂmm :E‘IE-E;;:;; A #ifm fl|ﬁ-ﬂ T
;-: firerm 30-9H-25 31-urd-25 30-FH-24 3117425 Un-Audil Audited Un-Audit Audited | e T |_'—u'|r.;|.7._'|' ETAT AT |2y =1, aen—nd .H_,-:!',_q SIS dw Iy
it E L] renftidrm :Hib‘lﬂﬂ‘n__ [ ed)] (Audited) | | )], HET= W (A g @ am =3 A wlern, Ty P, T - 1100es
- 1 Incorme from operations | T e R T T R |06.08 2005
1| A g A ) 4,39 9.32 7.75 2742 Revanua from apesations 31750 336.94 T206| 1.72457 A i {#Te 12082025 T HTTSA)
2 | g B3.27 EO02T Other Incame 1.02 - - - F S AT FET T T (od, 02 0
3| T 4.39 9.32 6803 87560 Total Income 1860 | 336.94 T208| 172457 B A AR I SI=E] R paoazoes Wm0 Be)
Wi T o o e e o o | ' ' ? Expenses AR TR A & o - lwﬂﬂﬂl"‘“‘"' TR ST AT BOASE (o T
. i o T e oy 2 Rl A TR T 1.57 i B g 2 T A 7| M gt o wyde B A
1 2 i . .-Lh. T ) :I - .H an: 'f..- 5 462 64,65 £595 ) Purchase of Stock in Trade 145 8D B0 7o84] 138188 ﬁ:;-:i s '||-~.:r--|r-| 7 A gt 'r-'e s g g e
5 |_:|'-i_-| # llﬁ :ﬁl :.'rﬂil ﬂﬁ Fl?'ﬁ W q""ll' |H{|:En4'"| ]"Il:ﬂ' m ﬂT'-Tl 157 4.6 B 55 6595 h'l ||I'|I3-"E=E|3E-':I."E|EC.’E15E-' in ||'I'|'E|'I|:"'...'F"-"E'E- Grrrm - o ||$H| -", :l 1HEI/IPE |:| :.4 3 "_'IA ‘,I .:"‘.,':I 2o, SRR
6 | v ¥ AR 9 ot 3 B O e (e e A 1.8 .43 f2.90 5144 goods 121.01 23.12 (27.70) 47 57 AT T FF'E"-"FH A |- X, :I;'P T AT TRTEA, ST, T
7 | el oo g oo o (Sl O TR Y (e & ) S 118 1.43 B0 5144 <) Emplayes benehit expenses pili W o = kil ] -‘m ;IZ:ﬁ&r-:Z::T“
I HY & W) S d} Finance Cosls 0.22 (0,57 1.02 1.43 g ey 3 " Rt ;"l .1.. e -I 'n"n “1 = u"_c] ﬂr-! -r.F' e
- ol % TRy ohl, 99 -.a.-_-"1|u i 1--,-_
B | T ZiEd Suw Ot (Ue o S R 10/ B 512,24 512.24 51224 512.24 =] Diepreciation & amortizalions sxpenses 1 1.2 0.4 441 g, T e g - 380054
P —— - [} Olher expensas 14,70 24,50 20,84 162,22 =
- : w-. . - il Tedal -EK[JEI'IEEE 28167 32732 68, 24 1623249 20T '-":F_._‘| ;ﬁq’.'] 'FE Hﬁl‘p I‘ﬂ-a'l |_‘E,|:|33:ur
10 | B SRRk U - - - - 3 ProfilfLoss) before exceptional tems and tax (1-2) | 26,93 0.2 28| 10128 HEee | 12082008 & s o st @ 14 fn)
' 2 : = Y 4  Excaptional ltems : : 3 : ‘I-'I e T SIS G ST 21 r-ru 7 =
. — : o=l SEL el 5 pmrn?ums] befare tax (3-4) 26.93 062 281 10128 -4 {g) & o (6], 3 )
e awtny #9 dtesm afra e o pa AT e 1|u' PRt 2015 W DT 33 0 ¢ e - ey o e Rl fad 2} g ' : ' o TR =T ) T Ot = |
gfvar & g WD @ OE Ja o | B ot @ O D B OaEaE F 3EEEE wwwimselin ST F F SEEET www, @ Tax Expenses. .1”,_,..,.1 g ————
gnlrlr'dr'qr'-'t'l i in OF IO % l:ﬂ] Current Tax " " - J i --.:.‘: "u Tl S wiRT T
arE ot oo {b) Defemed Tax (AsselsyLiabilies (12.71) - (1271 3 3 1 [ S o e o ) |
ol ezt v de gedecle s Total Tax Expenses | e {2 ) T ", vt oum
FTETe HE AT T ProfliiLoss) for the period/Year (5-6) 26,93 22,33 2 81 113.99 e e
wﬁﬂﬂiﬁ: qfaﬂ:frmzs T by 2 i Compotenshs lacome . ] ] . ﬁm: e e £ 3 e AT T
< 13-08- : 3 S \ ] . -1"|!_ P o & -'"-q,:r'lrr TR A -n-"-1n|-1uﬁug,u‘-,nln-"'
8 Tolal Comprahanzive incame, Net of Tax [T+8) 26.83 2233 2.81 11398 et Gt St opr -~ ey e o Al e bl e
10 Pald up Equily Share Capital (Face Values of Bs.A ST B FsE Ui ENPE 3 ST & TSR AT T T S 08 s 1Y S
ag.l. m per share as on 3151 March, 2025 ST Wi th ST ST 0% we i = o e et oft o) o &
gﬁ’a-r m m &tk June, 2028 and Facs Value of Bs.10 as an P ] Y S AT o T e T T @ R e S 4 e e e
DAETT : L40103DL2004PLC203950 A0th June, 2024.) ET6.00 BTH.00 782,20 B76.00 f_l;;ﬂ_”_'_;“r';"-f'“_ e [‘-_*;“‘_._‘-—E‘ *';:"" '{;’;’Tf"‘_‘;‘_ﬁ:ﬂfg‘-_‘ﬁ_“;"j;{ T"’:‘_":_' A i P "
Tofl. ST : 409, SIUAUD <R &1, STATell HARRIA Bireid™d, 8 fdoell —110025 11 Other Equity hEZ BE :,|;=:;nlg1;'1_l1.—!-f|7; -.;I-I-: Tr[rq ulv-1 i fm ::u1hf i:=!=:lz|| 1I1T 'I'r“'l’jﬂra-.;ﬂ-- J||I L -:z: u';,
9eHIEE : www.hondaindiapower.com $4e : ho.legal@hipp.co.in Earning Par Shara® Man Man Man| Annuaksad R ST 2] TR W S S A
g dnnualisad |Annualised] Annualised T i el Ay WO T o el e -
40t arf§e 3mmar o Pt | _ . e e P
L offafeemdwdger FOT—— o] ey R+ I s e s
o fif # s bl ivdverrem spe i & s = o e
MSEEINESCR < Sl ® fb b) Dilutad Earming Par Share {DEPS):In Rs 0.03 0.03 0.04 014 o s - A Ttw
1. BieT Sfear uraR Ureacd fafics (@udl) @1 40df aiffed o9 9o (ToIGH) TollgA & &l H P atfte v gt
. ) . S e : Hie - e i e e #
SfeciRad saamral & fwres =faaR. 25 Riday. 2025 BT gag 10:45 go NFSTT BIHRIT The above i an s of Te delalid lomal of Financial Resus lor Quamer ended 300 June, 2025 Thed with he Slock __ s doftse W |BEPE-DO40,/ IPA-Z/ /20322 3/ 50021
: ' : E BEE R x 2EB 0 ¥, R R AT 14 —0E-= 2075
, , o , , ~ o wehange (BSE Lmited) under Regudation 33 of the SEBI |Latng Obllgatians and Disclosyre Reguiremants) Begulatons L L TOEY YR a1.122028
(_CﬁQ:ﬁ)/?’Fq m—ﬁ@% A (YT GRAen & Aed | SEid B o ﬁl‘?ﬁﬁﬂ &l 2015, The full formal of the Cuarterly Financial Resuts are available on lhe the website af e Company ia w7 e & fo R cirpmohanbir@npyinsohuenayin
2. BIURE HATTT = 19 e, 2024 P Iy uRyA & "I Tdh HHT W WX el P difds www.nawlkghiapparals.com and on tha websils of the BSE Limiad s, wenw bisaindia. com.
IURfY T aRAy Eﬂ'Q_Cﬁ'QT[ AT W TR B Wﬂ Tha atave financial-fasulls wena reviewed and recemmeandad by the Audt CommeSes and spproved by iha Boand of Cireclors
@ / @ Coa Nl . & i Sl Ser a %\l LY al e mesting bkl an 151 August, J025. The Firancil Fesults of the Company kas boen prepared in accordance with Indian
RS GG /C’HIQé UH @ ARTH F HIAT B QGi UH ¥ YT o Ahd %I Accouniing Standards;(IND AS) noffed under the Companies |Accounting Standards) Rules, 2015 as amendad by the
. c : N Companies {indian dccourting Stendands) {Amendmant} Rules, 2016 and pfer sccounting Prinaples generally accapted in
3. fo<i av 2024—25 & forQ aﬁj Rure & a—srfm—u |fed wd T S IR & ARl SR Wntia. =
ST W@ ® s -9 ud du!/IREN / feuifred wiicRie @ wmer dofigd =2f 2 | For ﬂ“ﬂﬂﬂﬁ“m' :" E::::‘:' fﬁtﬁﬂm"' INTEGRA
4. SIRIH IRYF & AR, dP RUIC 2024—25 B AT THITH DI Il dael S ARl Pl Seldgl-1d il g ESSENTIA
AS ERT Woll off W& 7 598 9 9d Fuet/ feuifoedt & w1 oofiad 2| 9ew &F < f& arffe Date: 13-08-2025 letr:ansn: Sharma LIMITED
: 1 3 o Place: Now Delhi IN-11123724 '
- 1 1 - . -
RUIC & AT TOlIUA @] GaT U dI dgdqrge www-hondaindiapower-com, ¥ Taadsll I IS (Managing Director) 168 e o 5w SR w73 BT B qE

fafice iR TeMa wie Yo 3ife Sfear fofics @1 d9wrse % www.hondaindiapower.com
3R www.nseindia.com T IUT&l BT |

5. HUAT (TEE IR IR M@, 2014 & 99 20, GAiaxor fafmEen @ fafm 44 3R A=
98T WR AR AFD & AT UfSd ARRH B GRT 108 & AR, DU U AR Bl goldgli~dh
qifeT Red (Rele s—aifd™n) &1 ST ax’e Tollgd & Aifed # MuiRd 9l gxamdl ) die |feq
@ glaem Fed yeH aR I 7 R S 39 =g AeHd e feufed fafics (wveRiver)
@1 HATg ST B & | 30 GlaueHs a9 & forg Rere §—aifésr /g—aifew @ fawga ufran goign
@ Aifed § @ TS B

6. ST el 7 ®wul / feuifoiedl & A1 $—Ha ud Uoiiga 8! fby €, iR goiiga Aifew, afiie Rard
R TONUH H YT o & foIU o= fdaRor ured &xAT =amed &, 9 31T fAaRer I A, Hiferar
AR/ SNRTSS—FeAEe sl MR I Uga THIUT $—Ha & HEIH I investor@masserv.com 3T

TAAgRT Giad fbar S & f seur waRnn fafics @& wewl @1 1841 afiie o d8d
('"TSITH"”) AR, 5 AR, 2025 BT ale 11:30 qol TSAT HITHRIT /AT I AT
(@R / AITR) B AEH A SR B S, S BraRe "Eell & HAerd (TR gRT
SR 19 fudeR, 2024 & AMRT UGRUF 09,2024 IR S GRT SR 3 I[ACER, 2024 &
T/ TERN / HTHST / Huwel—dieigl—2 /0 / HRMMEITR /2024 /133 (T W1 AMfed w5y
A gRU P SIQ) & IJuTerd H Brfl, a1fe 18dl Toiigd &1 gaar + FeiRa geaari
FT HATe AT 1 | |

I gRUHAT @ STERV H, HU A R 9§ 2024—25 @ aifife RU & @rer 18df aifie
M I8&F T AT AR, 13 T, 2025 I Folag e ARdd F I 1 TERT BT 49
4 2 R 0a S Fue/ feuifred ufowrfiE) @ o oofigd €1 3 S=arast duet
P g
https://www.integraessentia.com/investor-relations/annual-general-meetings /, %%
RISl BT deddse w9 BSE fafies &1 dadse www.bseindia-com 3R S99 wldp
TRt 3T gfear frfics @1 devge www.nseindia.com & -3 BR & J9ATSC

Jay dSHIN LIMITED

Registered Office : GI-48, G.T. Karnal Road, Industrial Area Delhi- 110033
CIN : L52110DL1986PLC0O25118, Website | www.jpmgroup.co.in
E-mail :

julinvestors@jushinindia.com Tel ;. 91(124)-4623400

Statement of Unaudited Financial Results for the quarter ended June 30, 2025
(Rupees in Lacs)

B S i QUARTER ENDED [ VEARENDED | | yoyw.evotingnsdloom o %@ 1 <ot £
7. BUA B FAwD Heel T 19 Ay, 2025 DT Gg ST 31 A€, 2025 BT I [T ferg e Particulars 30.06.2025] 31.03.2025 | 30.06.2024 [ 31.03.2025 | | s s, Fw oRPRm, 2013 B aRT o1 SR W QT TRT AR FHEHR
afar Sfdact TRR TU 21,50 (215) & i a™ier o RIwIRe @t 7 | <ifcH e, afe wiied 81 ST O Unaudited| Audited | Unaudited | Audited araeareraTy) YT, 2015 @ QPR 42 @ SuTer ¥, Wew BT WY TFMER, 30 3T,
2, I 99 IWERSDI BT I fhar S 9a 9™ 18 [RidaR, 2025 (Raf@ fafer) o vl & : 2025 W YFHAR, 5 Ry, 2025 (@1 27 Afwfer) a@ d 2|
et & <frm < 4 ( ) 1 |Total Income from Dparatlnn.s 2141329 2288984 19576.79] 85,519.91 SR (e e R, 2014 & P 20, aemeRie, S (e fre
XIVTReX # qleeTd &l | . , o 2 |Net Profit / (Loss) for the period SHEHRT STaLIHATY) AR, 2015 & RFTEH 44 AR I & Reficr o Ry, 2020 & TRT=
8. gelggif-re feraRar wfde (S¥vw) a1 U o gelagifep His & Head A e dob Wil § e ured (befare Tax, Exceptional andlor Extraordinary items)| 52722 43653 40495 1,731.31 & T R SRR B AR 108 B N B SRR, Be-_oifw R, e 29 AR,
P B fory, gt o IR 2 fo afe IR e 9 ° g v € a7 3o Aefda feuifored ufaarfrat 3 |Net Profit/ (Lass) for the period before tax 2025 BT Hifd a1 rifae w1 H IR @ qTel ani,(\s‘—qn'éu oICHH & ARgH | 18'fﬁ
N1 welTe & S AfbAT a1 uler ded sierdl, RN Y MR g Toie (@dY) & o, af (after Exceptional andior Extraordinary items) 527.22 43653 40485 178131 | | F o I e ot o 8 A g
_ . ) _ . _ — /e 188t aiffe o o @ o F ffka g
IR Hifdd wU H g 7Y E, S ff Aer g 3o |gl 9o fIaRer gofigd /amase @ | 4 |Net Profit/ (Loss) for the period after tax e < &, < @ o o o o
9. _SL—CJII%‘I g7 C’||“||.Q| FB ‘{‘|IG|.b| ﬁ ﬁﬂﬂ 'J.ﬁ U234 ?B %K’, W il’lVCStOI’@mﬂSSCI’V.CCm BN é_q?’[ W {aﬂ:ar E’:GEP“D“E‘ and/or EIHaﬂrﬁiﬂaﬁ' ItEITlS:I 457.90 284,11 258.10 1:-2-25'&'2 1 arH %33 ¥ Toracie Aead ¥ AaeT B @) tﬂ'ﬂ?ﬂ RTRT B o) aifm fafr MBI
P B IVRER 3R TAHR Yoie (RMREY) & 9D B Fdhd 2 | 5 |Total Comprehensive Income for the period 29 3T, 2025 2 |
IS B ARATTAR (Comprising Profit/(Loss) for the period (after tax) 2 X - Iafy HIAdR, 2 RIGaR, 2025 BT GIE 9:00 g9 (RAT AFE THI) A
reT Sfear and Cther Comprehensive Income {after tax 455,12 269.11 254 98 1,1BR46 I BN SR T[AR, 4 RAdeER, 2025 BT UM 500 IO (WRAI AFG FHI) FA 21 |
© R * 4 : I SRKH afy b g—aifeT @1 srgAfe =g Brft
TS/ — 6 |Paid-up Equity Share Capital 386.45 386.45 38645 386.45 A NN ! :
@I ;7S e - (Face Value per Share Rs. 10/-Each ) 8. f71 Pl 9 o TG & SR A A D A< PIA D FO T T E, G T
: ﬁ“f”ﬂ _ A BeY SWb FaX 022 — 4886 7000 WR M AMSEl 3R UGS UK &R AHd & AT
fodi® : 13 NI, 2025 Sy W &R arured el 7 | Other equity (as per balance sheet of evoting@nsdl.com R N ¥ T |
= previous accounting year) 11,620.36 4 Faa 98 @l fore W Gel d MR ¥ A1 Rifred grr Fraifa fAfy 9@ w0
"IMPORTANT" [ e o e s A e
of Rs. 10/- eac | _
Whilst care is taken prior to acceptance of advertising Basic and Diluted 11.85 7.61 6.70 31,72 > Tmﬁ /aﬁi\’rﬁm ﬁﬁ‘? ai?;j zfa ng Wi_g fﬁjﬂ j%@g%j[

copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newspapers or Publications.
We therefore recommend that readers make
Nnecessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner
whatsoever.

@

NOTES:

WWW. Mg roup.co. in

Place: Gurugram
Date : August 13, 2025

The above is an extract of the detailed format of quarerly results filed with Stock Exchange under Regulation 33
of SEB| (Listing and Other Disclosure Reqguiremeants) Reguiation 2015. The full format of the quarterly Results
are available on the Stock Exchange website www.hbseindia.com and on the Company website

For and on behalf of Board of Directors

Jay Ushin Limited

Sdi-

Ashwani Minda
Chairman and Managing Director

DIN :

00049966
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5) Allocation to Anchor Investors (Afler Rejections): The Company in consultation with the BRLM has allotted 14,52 000 Equity Shares to 10 Anchor
Investors at Anchor Investor Issue Prce of ¥ 177 per Equity Shares in accordance with the SEBI ICDR Regulations. The category wise details of the

Basis of Allotment are as under:

DEEPAK INDUSTRIES LIMITED
GIN Mo, LE3022WBE1954PLE0# 1630
Registared affice. 62 Haors Boad. Kelkaea-T00 019
Corp Dffica: 16, Hare Streat, Kelkata- 700 001
wibaile: waw di-ingia com; Emall | secrelanndcl-4ndla.com; Phone No 0334014 2238

CATEGORY FIS/BANKS MFS IC'S NBFC'S AIF FPI/FI Others TOTAL HOTICE
! MOTIGE is hesetry givar Ehat e Tk Annual Generat Masding (AGM'} of the Members of Deepak
Anchor | 26,800 | 10.60.000 | 3,35,200 - | 14,52,000 Inciistries Limited wil ba haid on Monday. the 15% day of Seplerber 2025 at 4.00 pm. (IST) through

6) Allocation to Market Maker (After Rejections): The Basis of Allotment to Market Maker who have bid at Issue Price of $177/- per Equity Shares
was finalized in consultation with NSE. The category was subscnbed by 1.00times i.e. for 2,56,000 Equity shares. The total number of shares aliotted in

this category is 2,56,000 Equity Shares. The category wise details of the Basis of Allotment are as under;

Vidae Conlerencing + Other Audio Visual Means [WOIOHRWM) in complance wilh She applicabi
provisions of the Companies Act, 2003 {tha Acl), Listing Rapuiations and Circulars dafad 180
Sapfamber 2024 razd with Ganersd Circulars detad 256 Saplambar 2023, 38th Decambar, 2022 5ih
ey 3022, 14th Decambsar 321, 13t fanuary, 2021, Bh Sanl 2020, 13th Aprd 2020 and Bh May 2020,
jcollectively refared to s CA Circulars) issued by tha Mnisiy of Corporate Afair, Govemment of

Indiz and SEBI ciroutars dated 3rd Ochober, 2024 read fopather with cincutans dated PthOotobar, 2023,
Stk fanuary, 2023, 13th May, 2022, 15th Jarueny, 202t and 12{hMay, 2020

In complfianca with aforesald eculers, Modos of AGM aong with Ihe Anrusl Repan is beng seal only
shraigh efectanic mode fothoss members whose-emall asdresses are registerad with the Compamy
Deposiiory Paricipants, Members may nole that the Modce of AGM ard Annual report il alzo be
availatie on the Company's websse at wasw dil-inclia com | websie of stock exchange Le; The Calzatta
Stock Exchange Limited (CSE) af waw.cse-indiacem -and on the websie of CDEL af
wowi evalinginedia com, A kelter shall be sent to Thase sharehaklers, whose e-mai acddresses are nol
regitared, providing Be wab-Ink, incuding Ihe exact path, shears compdele dedails of the Annial Repart

- Jide-2{0 |5 wvakable

The Board of D| rectors of the Company on August 12, 2025, has taken on record the Basis ntAiIutmenmf Equity Shares as appmv&d by NSE Limited and
has allotted the Equity Shares to vanous successful bidders. The Allotment Advices-cum-Intimations and/or notices have been forwarded to the email
ids and/or address of the Applicants as registered with the depositories/as filled In the application form. Further, the instructions to Self-Certified
Syndicate Banks for unblocking the funds & transfer to Public Issue Account have been issued on or before August 13, 2025. In case the same is not
received within two working days, investors may contact at the address given beiow. The equity shares aliotied to the successful allottees have been
uploaded on or before August 13, 2025 for credit into the respective beneficiary accounts subject to validation of the account details with the
depositories concerned. The Company has fite the Listing application with NSE Limited on August 13, 2025. The trading will commence on August 14,

2023,

The details of the allotment made would also be hosted on the website of the Registrar to the issue, MUFG Intime India Private Limited (Formerly Link
Intime India Private Limited) at www.in.mpms.mufg.com, All future correspondence in this regard may kindly be addressed to the Registrar to the Issue
guoting full name of the First/ Sole applicants, serial number of the Bid cum Application Form, number of shares applied for and Bank Branch where the

INVESTORS PLEASE NOTE

application had been lodged and payment details at the address of the Registrar given below:

(¢) MUFG o

MUFG INTIME INDIA PRIVATE LIMITED

{Formery Link Intime India Private Limited)
Address: C 101, Embassy 247, L.B.5. Marg, Vikhroli (West), Mumbai —400 083
Tel. No.; +91-22-4818 6000/+-91 8108114949
Email: connplex.smeipod@linkintime.co.n

Website: www.in.mpms.mufg.com

Investor Grievance Email: connplex.smeipo@linkintime.co.in
Contact Person: Shanti Gopalknshnan
SEBI Registration No.: INRODO0D4058

Place: Ahmedabad, Gujarat
Date: August 13, 2025

No. of No. of % to total | Total No. % of No. of Equity Ratio Total Number |  Surplus/Deficit
Shares Applications of Equity | total | Shares allocated/ of shares
Applied received Shares allotted per allotted

for applied in Applicant

(Category this

wise) Category
2 96,000 1 100 2 56,000 100 2.96,000 1:1 2,566,000
TOTAL 1 100 2,906,000 | 100 2,536,000 2,536,000

On behalf of Board of Directors
For, Connplex Cinemas Limited

Mr. Anish Tulshibhal Patel
Managing Director

& Elrpbhe members who hawd nol el regishinsdigdated ther e-mail addrasses and congact detads ang
requestiad b0 updabe theesr PAN, EYC Bank detaits, elc. by submting the rebivard forms B (ha
Company's Regislrar and Transler Agant [RTA] Ms Mabesiwan Datamalics Privaba Lirsbad {MOFL),
23, B M. Mukharjea Road, B8 Floor, Kidkata- Y0000, i the shanes are hald in physical Torm and with
fheir Depository - Paslicipant ("DF7, il tha shares are bald i demad farm. The relewant forms ko
submission o RTA can ba downloaded: by vising this link wen.mdplin . Membars hoiding shares n
physical fom e who hava not regisiered thair amail addressas with the Company can cast their vole
thrawgh remeéa e-woling or tirough She-e-valing sysiem during the maefing as par the pracedara given in
ine AGM nobl ceswhich will ba mace avadabls on the Company's websie vz weedi-ndis com.
Pursuent boiha SEB| Crculer no. SERFHOMIRSDVMER SD-PoOPCIRAZ03 50T detad July 2, 2025, 3
spacial window has baen opened far a period of s manths from Tih-July, 2025 18 6th Januarg 2626 for
re-locgemend of transfer deeds which were lodged pricd 1o e deadins af 15t Apel, 2019 and wera
retumed'reiactednod stiended dus to the deficency in decumenteprocass'or othersse. The shares re-
losdgesd far trarsfer will be processed ooty 0 dematerialmed mode. Eliginke members may cantact our
RTAby sending them emal at mdpldeByaheo.comor 2t the ahove-mentonsd address

For Deepak Industries Limited

Sei-

Wikita Puria

Date ; 13th August, 2025 Company Secretary
Placa Kolkala ACS: 35481

FORM A
PUBLIC ANNOUNCEMENT
{indar Ragulation & of the Insalvency and Bankrisptoy Board of india
{Ingolyency Resolutkon Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS DF
MOHANBIR HI-TECH BUILD PRIVATE LIMITED
'RELEVANT PARTICULARS
| Ml’.hFJ'lml H|TE-:‘:i'| Eui-d F'rhﬁ".-F IJrrli:E-'_

] 2[31-‘! N
[ RO - Dt

| P02 E0IAPTEST1340

Nan'lf_' |.f i |:-r[:|.|.lH1HIFt.J].r
", | Diate of incorporation of corporate destor |
AUty under which Dl:'i"F!:II'EtE' debtor
Ch incirpaniled S regisiered
Croeporate kienbty Mo,/ Lirnited Listiihy
| Idernitication Mo, of rale debtor
. Addciness of the registored office and
prrecipal offisa 1f ary of companate
_celsbior

ad/-

R R T i R
Magar, Mev Frience Cioforny, Kew Delhi,
[ - 110055

DIN:07823715

THE LEVEL OF SUBSCRIPTION SHOULD NOT BE TAKEN TO BE INDICATIVE OF EITHER THE MARKET PRICE OF THE EQUITY SHARES ON LISTING OR

THE BUSINESS PROSPECTS OF CONNPLEX CINEMAS LIMITED.

| 08082025
| [Cieker Racabed Date 1308 8005
0402 2006

Iresakency commenEment g 0

“respert of corparate debiar
" Estimated date of dosire of

Connplex Cinemas Limited is proposing, subject to applicable statutory and regulatory requirements, receipt of requisite approvals, market conditions
and other considerations, to make an initial public issue of its Equity shares and has filed the Prospectus with the Registrar of Companies, Ahmedabad
on August 12, 2025 and thereafter with SEBl and the Stock Exchanges. The RHP is available on the websites of SEBl at www.sebi.gov.in, website of the
Company at www theconnplex.com, the website of the BRLM to the Issue at www.beelingmb.com, the website of NSE Emerge i.e. www.nseindia.com,
respectively. Any potential investors should note that investment in equity shares involves a high degree of risk and for details relating o the same, .

please refer to the RHP including the section titled "Risk Factors” beginning on page 23 of the Prospectus.

The Equity Shares have not been and will not be registered under the U.5. Securities Act of 1933, as amended (the "Securities Act™) or any state
securities laws in the United States, and unless so reqistered, and may not be issued or sold within the United States, except pursuant to an exemption
from. orin a fransaction not subject to, the registration reguirements of the Securities Act and in accordance with any applicable L.5. state securities
taws. The Equity Shares are being Offered and sold outside the United States in “offshore transactions’ in refiance on Regulation S under the Securities
Actand the applicable laws of each jurisdiction where such Offers and sales are made. Thers will be no public offening in the United States.

MES0RMENTY resmLiion ProCEss

e and I'-F'.\SJSLI'EU'I'!I'I M of he
irsnhengy professonsl acing s
irEninn: resoiibon professioned

| 1180 daws from the Order date 05 032025
MNPV Irschvency Professiongis Private Limfied [Formery
bk dei Blartrah rsobandy Professiorals Pricde
Limie) theough its Diecton, Me ahul Tanoon

| 1BBI Rieg, Moc IEEETPE-OOA0 P 2PN SR R0
Address; H35, 1st Fioor langpur Exarsion

| Junppeara, South Dednd, Naw Dethi - £10014,

| Emﬂi:l'.‘ i :E:Eﬂ.:nm;'
Comespondence Address: 101h Floor, 1003, Zion 21,
Magar Aealon Hotel, Sindha Bhavan Road, Thate)
Atumimiabnad - 380054

| Emal ki: cip monanbir@npvnsohancyin
2608 2005 (14 days Trom Bhe reosipt of te

| O dlabed 1220823075
Mot Applcatie

. faddress and eqanail of the: imerm
resolutian professional; B2 regshared
'.'ui1I1 IFH*B:H‘!'-:‘:I

100 Adidress and e-miil 1o be Lsed far
corres pondence with the Irienm
resalLtion professsional

111" a1 date for subrmission of daims

12. Classes of crediors, if amy, under
clavss [ ol Sdb-aection (Ga) of
saction 21, ascarainad by the

___Intenrm resokition prodessiongd

13 I"-I:trnn- r.l‘ |IE"-I'II.|!_'!H:':|| Profession ﬂl-r.

Z
>

EMIVALIK

SHIVALIK EIMETAL CONTROLS LIMITED

Regd. Office: 16-18, New Electronics Complex

Chambaghat, District Solan (Himachal Pradesh}-173213

CIN : L2ZT101HP1284PLC005B62
EXTRACT OF UNAUDITED STANDALOMNE AND CONSOLIDATED FINANCIAL
2025

RESULTS FOR THE QUARTER ENDED 30'

" JUNE,

(% in lakhs, except EPS)

al.
Mo,

Particulars

1 | Tedal Income from aperations
2 | Wed Profit for the period (before Tax, Excaplional and / or
Exiraordinary Bems)
3 | Wed Prodit for the period  befors Tax (after Exceptiongd
and | or Exiracedinary ilems)
4 | Mei Profit for the period after Tex (after Exceptional
and | or Exiracrdinary dems)
5§ | Total Comprahensive Income far the period | Comprising
Profit for the perod (afer fax) and Other Comprehensive
Income [after tax)]
6 | Equily share capital
{Face Value of the Share ¥ 2/- Each)
T | Otar Eguity (excludng Revaluation Reserses) as per
audiled belance sheet of previous year
8 | Earmings Par Share| Faca value of the shara ¥ 2~ aach)
{not anmalized)

a) Basic and Ciluled

standalone Consolidated
QuarerEnded| YearEnded |GuerierEncded| Quarler Erded| YewrErded | Comarier Ended
HAEHS 03125 AR 100625 HARHBG 106,004
Unauited | Audited | Unaodfed | Unaudied | hudd | Unauditd |
1188287 | 4495873 [OS3640 | 1387824 B2 11920 | 12 883 68
281034 BFEA0 | 217546 | 3 0%8.64 1027104 | 235225
2E10.54 BT 10 | 217616 | 305464 | 102704 | 235226
2.087.33 725885 | 163045 | 227804 770553 | 1.78R12
204733 V24288 | 163045 | 22r85 TEEZSS | 178212
1.132.06 115208 | 115208 | 1,152.08 1,182 .04 1,152,086
A7 E15.00 - 30413738 -
3,64 1257 283 108 1334 308

idartified B act as Authorsed
Representathe of creditors Ina dasa
_(Thnee names far each class)

14, ] Fiskvant Forms end.

| b} Detail ol auhiissg S e AnDEn YnSohenCEn
reprEsarkatyes am aaaibbio at | 1h} Mot Apoicabin

Motice s herety givan that the KNational Company Lew Tribunal, New Delhi bench ¥, has
orderad the cormmeancemant of a corporate iInsolvwancyrasolution process of the Mohanbdr
Hi-Tech Bulld Private Limited, on 08,08, 2025,

Tha creditors of Mohanbdr Hi-Tech Build Private Limbted. are hereby called spon to submit
their claims wih proof on or before 26.08.2028 10 the interim resolution profassional at tha
address mantioned againstentry Mo, 10,

The financial craditors shall submit thair claims with prood by electronic means only. All othar
craditors mey submit the claims with proof i person, by post of by electronic means.

A financiad greditor balongmg to a class, as isted against tha antry Mo, 12, shall indicate its
choice of authensed representative frorm among the thrae inschwency professionals istad
agamst gntry Mo, 13 to act a5 authorised regrasantative of the ciass [specify lass| In Form
i~ Not Applicabla

Submissign of false or misleading proofs of ciaim shall attract panalties.

Sd-

IPE- NPY INSOLVENGY PROFESSIONALS PRIVATE LIMITED

[Formearly Known as Mantrah Insodvancy Professionals Private Limited)
Through its Director - Mr. Atul Tandon

Appointed as Interim Restdution Professonal

ini thiz matter of Mohanbir Hi-Tech Build Privita Lirmited

IBE| Rog. Moo IBBIPE-DC 0 IPA-2 /202 2-2 350021

AFA Validity- 3102 2025

Emall for Correspandenes cirpmahanhir@npyinsalvencyin

1l weswalbbe povin

EXTRA

NOTES:!

unmadfed rapari thereon,

Place : Mew Delhi
Dated ; 13.08.2025

1. Tha above man exiract of the detaled format of Unaudied Financial Rasulls far the querdter ended 307 Juna, 2025 filed with the Stack Exchange
under Regulation- 33 of the 3281 (Lsting Obfgetions and Disclosure Requiremanis) Regulaticns, 2115, The Tull ioemat of Unaudited Financisl
Results forthe quanerended 307 June, 7025 aeavelable on the websies of the Siock Exchanges (www.bseindia.com and www.nseindia.com)
ardd the comgany's website (wwesshivalikbimetals.com).

2 The above financal resulls wers reviewsd by the Sudil Committes and approved by the Board of Direclors of the Company & thair respeclive

meetngis] heldon 13" August, 2025, The Siabtory Suditors of H'-EE:::mpany have camied ouf the limiled revienw of the resulis and heve sxprassed an

For and en Behalf of Board of Dlrectnﬁ

tH.S.Ghmmm
Chairman
DIN:00002052

CT OF STATEMENT OF UNAUDITED FINANCIAL RESULTS FOR THE QUARTER ENDED JUNE 30 20235

Honda India Power Products Limited
CiM: L40103DL2004PLE 23350
Regd. Office : 409, OLF Tower B, Jasola Commercial Complax, Mew Dalhi -110025
Wabsite ; www, hondaindiapoeercom, E-mall : holegalgihipp.coin

{INR In lakhs)

DELPHI WORLD MONEY LIMITED

(Erstwhile EbixCash World Money India Limited)
CiIN: L65930MH1985PLCO37697

Mumbai 400 098.

Regd. Office: 8th Floor, Manek Plaza, Kalina CST Road, VidyaNagri Marg, Kalina, Santacruz (East),

Tel: +91-22-62881500, Email: corp.relations@ebixcash.com, Website: www.indiaforexonline.com

STATEMENT OF UNAUDITED FINANCIAL RESULTS FOR THE QUARTER ENDED 30™ JUNE, 2025

TRIVENI TURBINE LIMITED

CE: L2971 10UP1995PLC04 1834
Remstered office: &:42 Hosary Complay, Phase || Extension, Noida-201 305, Uttar Pradesh
Corporate office: Gtk Flaar, Express Trade Towars, Plot Mo, 1576, Secior 164,
Maida: 201 301, Uitar Fradesh
Wehsite: vww triversturbines. com, £-mel; ci.complignee@tnveniturbines.com, Phone +51 120 4308000

NOTICE OF 30TH ANNUAL GENERAL MEETING AND
REMOTE E- VOTING INFORMATION

MNotice 15 hereby given that the 30th Annual Ganeral Meeting ("AGM" of the members of
Triveni Turhing Limited [*Company”) is schedubed to be held on Monday, September B, 2025
at 3:30 P, ST through Video ConferencingiOther Audso Visual Maans ("YCIOAVM©L 1o
transact the businesses a5 set out in the Notice convening the 8GM {"Notice”|.
The Company has electronically sent the Notice of the AGM aleng with the Annual Report for
the FY 2024-25, on Awgust 13, 2025, 1o those Members whose e-mail addresses are
registerad with the Company/Matienal Securities Depository Limited ("NSDL™) and {he
Central Depository Services (ndia) Limited ["COSL"L
A latter providing a wab-link for accessing tha Annual Report has also been sent to those
Members who have nat registered their e-mail IDs at their available addresses as per the
records maintained by the Registrar and Share Transfer Agent ("RTA").
The copies of the Notice and the Anneal Aeport are-also avaitable on the wehsite of the
Cormpany at weww trivenilurbines com, wabsitas of the Stock Exchanges ie. BSE Limited at
wwww. hssindiacom and Nationad Stock Exchange of India Limited at www.nseindia.com,
respeciively, and website of Kfin Technologies Limited ("KFintech™} at
https:/ievoting kfintech,coml, i.e. the agency appointed for facilitating e-voting {including
remata e-votingl for the AGM.
Members may cast thewr vote(s| remotely through remote e-voting. The manner of attending
the AGM and remote e-voting for members halding shares in dematerialised mode, physical
mode and memhers who have not registered their email addresses is provided in the Notice of
the AGM. The facility for e-voting will also be provided duning the AGM, Members attending
the AGM, who have not cazt their votes through remote e-voting, will be able to vole during
the AGM.
Pursuant 1o the provisions of Section 108 of the Act read with Rule 20 of the Companies
(Management and Administration) Rules, 2014 and Ragulation 44 of the SEBI Listing
Regulations, the Company has provided electronic voting facility fo s members throwgh
Kfinteck,

The details with respect tae-voting ara as follows:

Date and time of commencament of Friday, Saptember &, 2025 at 09:00 A.M,
remate e-voting

Date and time of conchusion of remate  [Sunday, Septermber 7, 2025 at 05:00 P.M.
g-voling

Cut-off date for defarmining the efigibility (Monday, Septembar 1, 2025

for e-voting

Members may note thal ondy persons whose names agpear in the Register of Members, or the
list of beneficial owners tumizhed by NSOL and COSL as on the sforesaid Cut-off date i
Monday, September 1, 2029 shall be entitled to vote on the resolutions as set out in the
Notica. Onca the vole on-a rasolution is cast by a member, haishe shall not be allowed to
change the same subsequently. Remote e-voting will be disadled by Kfintech after 5.00 p.m.
on September 7, 2025,
The Members who have cast their vote through ramote e-wating may-akso attend the AGM but
shall not be entitled ta cast their vote again. The Mambers attending the AGM wha have nal
cast their votes through remote g-voting will be able to vote through ebectronic vating facility
provided by Kfintech during the AGM.
Members who have not regastered their email address or those wha have acquared shares after
the dispatch of the Annuad Report abong with Notice and who continue to bold shares a5 on the
Cut-off date i.o. Monday, September 1, 2025 can obitainigenarate tha Uszer id and password
&s per the inatrections provided in the Notice of the AGM. & person already registered for e
vating canuse his/her existing User 10 and password for casting the vote,
The procass for registration of email il for abizining Annwal Raport and wpdation of bank
account detads for receépt of dividond arg explained in detail in the Notice of the AGM.
In casze of any guery and/or grievance, in respect of voting by efectronic means, Membars may
refer to the Help & Frequently Asked Ouestions (FAQs) and E-woting user manual avaitable at
the downlead section af hitps:fevatma kfmtach.com (KFantech Website) or contact Ms. C
Shobha Anand at evoting@kfintech.com or call KFintechs (ol free No. 1-800-309-40071 for
any further clarifications,
The Beard of Directors has appainted Mr. Kapsl Dev Tanesa, Partner tailing him Mr. Neeraj
Arora, Partner of M/s. Sanjay Grover & Associates, Company Secretaries. as Scrutinizer for
canducting tha remote e-voling process o accordanca with the faw and i a far and
iransparent manner,
Members who would like to express-their views or ask gquestions on any items of the
businesses to be transacted during the AGM may register themselves as speakers or post
guestions prior 1o the meeting by logmng on to hitps:lemeetings kimtach.com from
September 1, 2025, 09:00 A.M. 1o September 2, 2025, 5.00 p.m.
Dividend related information:
The Company has fixed Monday, September 1, 2026 as the Record Date to determine the
Members entitled to raceive the proposed Fmnal Dividend of T 2.000- per share of face walue of
21 each Tor the yoar ended on March 31, 2025, if declared a1 the farthcoming AGM.
SEEBI vide its Master Circular No. SEBI/HO/MIRSD!MIRSD-PoDiPICIRI2025/91 datad June
23, 2025, has mandated that dividend to security holders who are holding securties in
physical form shall be paid only through electronic mode. Such payment shall be made only
after the shareholdars furnish thear PAN, contact detads [postal address with PIN and mabile
number), bank account details & specemen signature "RYC details™), Az per the aforesaid
SEBI Circubars, members holdmg securities in physical form may note that any future dividend
payable agamst thair sharaholding wawld be withheld if thes KYC details ace not updated with
the RTA. To avoid delay in receiving dividend, members are requested o update their KYC
details with their Depository Participants, in case the shares are hald in dematerialised moda,
and with the Company’s RTA, in caze the shares are held in physical mada,
fs per the Income Tax Act, 1961, the dividend mcome ks now taxable in the hands of
shasaholders and the Company is reguired to deduct tax at sowrce |"TOS") from dividand paid
to sharehokders at the prezcribed rates. To enable the Company to determing the appropriate
TOS | wathhalding tax rate applcahility, shareholders are requested to send the requiste
docurments Lo the Company [RTA notlfater than September 1, 2025,
For Triveni Turbine Ltd.
Sd)-
Pulkit Bhasin

T The above o an dxiract of the defadaed farmat of Lindwedited Fnancial Resulls far the Quarter anded 30th Juno
2025, fled with the Slock Exchanges under Regulaton 33 of tha SEBI (Listing Obligations and Disclosure
Regquiraments) Regulations, 2015, The fdl format of the Unaudied Quarerdy Finencial Results are aveilabls
on ihe Stock Exchange websites (www bseindia,com and wew.nselndlacom| and on Company's websile

Date : August 14, 2025 Company Secretary & Compliance Dfficer
5. Gnded | 'snded | 'endea | Yearended Placa : Ntﬂda {U.P.) Membership No. A27686
Mo, IO 30-Jun-25 | 31-Mar-2025| 30-Jun-24 | 31-Mar-2025
Unauditad Auditad Unaudited Audited

1 | Tetal Income from Operations 16,483 270904 15,450 A3.651
£ |Mel Proft for lhe penod (belorg Tax and 1274 4,855 2183 LU

Excepdional Hems)
3 |Met Profd for fhe perod before fax (after 12749 4 f65 2483 10T

Enceplional fems)
4 |Met Profd for the perod afler fex  ([aftar &d8 1616 1815 7004

Exceptional Bems)
b | Todal Comprehansive Income for the pedod 432 3,560 1,613 .51

[Comprising Frof# for the perind [afler tax) and

Cther Compeshensive Income (alee )
& | Equily Share Capital 1.014 1.014 1.014 1,014
T | Reserves - L
B | Earivings per equily shan (of 8510 shan

ot sy , ATLANTIC COMMERCIAL COMPANY LIMITED

(3l Beils (fin) e i St ot Regd. Office: Unit No 2075, 2nd Floor, Plaza-ll, Central Square,
Hm.':m o) (k) 2= i i F] 20, Manohar Lal Khurana Marg, Bara Hindu Rac Delhi 110006

CIN: L51909DL1985PLC020372, Ph: 011-41538140

E-mall ID: limitedatlantic@gmail com, Website: www.atlantic-commercial.com
EXTRACT OF STATEMENT OF UNAUDITED FINANCIAL RESULTS

FOR THE QUARTER ENDED 30TH JUNE, 2025

DATE: 12™ AUGUST, 2025
PLACE: MUMBAI

(ERSTWHILE EBIXCASH WORLD MONEY INDIA LIMITED)

TIRUVANAMALAI CHANDRASHEKARAN GURUPRASAD

(T in Million)
Quarter Ended 208
5. Ended
No. U bl 30.06,2025 | 31.03,2025 | 30.06.2024 | 31.03,2025
Unaudited | Audited | Unaudited | Audited
1 |Total Income from operations 165.51 173 .06 197 .84 739.56
2 |Net Profit / (Loss) for the penod before (ax 61.02 67.14 47 42 145.73
3 |Met ProfitLoss) for the peried aftertax 45.14 28.73 3566 19.55
4 |Total Comprehensive Income for the period d4.99 28.01 35.349 18.73
[Comprising Prafit for the period (afer tax) and Other
Comprehensive Income]
Paid-up Equity Share Capital 111.28 111.28 111.28 111.28
6 | Other equity (excluding Revaluation Reserve) 0 0 1] 212431
T |Earnings per share (for continuing and disconfinuing
operations) (of INR 10/- each) (not annualised)
(a) Basic (INR) 4.06 2.58 3.20 1.76
(b} Diluted {INR) 4 06 258 3.20 1.76
Motes:

1. The above is a statement of unaudited financial results for the quarter ended 30th June, 2025 filed with the
Stock Exchanges under Regulation 33 of the SEBI (Listing Obligations and Disclosure Reguirements)
Requlation 2015, The full format of the unaudited financial resulis are available on the Stock Exchange
websiles (www.bseindia.com/www.nseindia.com) and Company's website www.indiaforexonline.com.

2. The above unaudited financial results were reviewed by the Audit Commillee and approved by the Board of
Directors at their meeting held on 12th August, 2025.

FOR DELPHIW

ORLD MONEY LIMITED

Sdi-

CHAIRMAN

DIN: 03413982

TENDER PAGES

JITENDRA PATIL

(www hondaindiapower.com) [ReJLakh) 1

2 Thl full Foermad of fha abowve resulls is availabe on tha wiebsite of the Company's and can also ba accessed by Quarter ended Year ended on
gcanning tha QR code providad harainbalow,

3 The Board of Directors has &t its meeting hald on August 12, 2025 declarsd anintarim dividend of Re. 100 par 5L Particulars 30.06.2025 | 31.03.2025 | 30.06.2024 | 31.03.2023
equity sham (10004 of an equity share hayving a noming! value of R, 10 for the Financzal Year 2025-2026 Unaudited | Audited |Unauditad Auditad
The infesrem dividend wil be paid on Seplember 11, 2025, whose name appears in the Registrar of Members &5 ey
on the Recard date |s,, Thrusday, August 21, 2025, The above Infarmiation & aiso availabis on the on theStock | 11 .T“".'?‘_'.'[‘E‘ime from o S A B23 | 2032 A3 3088
Exchange wabsites (www.bseindia.com and weww.nseindia.com) and on Company’s wabsite 2 | MeiProfi/ ILEEE] for the year I:’I:-Efl:lrf‘r tax,

For and on behalf of the Board of Directors of Excaptional and/or Extracrdinary items) 0.97 13.99 (0.86) 12.03
Honds Indli Powgr Froducts u“;ﬁﬁ 3 | Met Profit / {Loss) for the year before tax (after
Shigekl iwama | E:-:-:ap-tn:un ;_I_ a!flu:_f_mr Eatrac-ru:llnaw |temsﬂ _ I:I.EIT"_____ 13.99 | [III.-E.E_]___ 12.03 _
Place : Mew Delhl CMD and President & CED 4 | Wel Frofil [ {Loss) for the. year after tax [aiter
Date : August 12, 2025 DIN: 10075458 | Exceptional andior Extracrdinary items} (0:25) | N8| (086)) 568
g | Tedal CumpfﬂhE’TEWE Income for the year
{Comprising Profit | (Loss) for the year {after tax)
and Mher Comprehensive Incoms | after tax)] LIZI 25] 11.42 {0.78) 5.68
| Equily Share Capital 73. EIJ | T3S0 T3E0| T3.50 |
Reserves {exciuding Revaluation Rasar'-.-e;u
as shown in the Audited Balance Sheet of
the pravious year - - 38
l ; G r 8 |Earnings per share (of $10/-each) {for
= z = _ | continuing and discontinued operations) - ol -
AdVErtl SIing 1n V. Basic (in %) (0.03] 1.55 {0.11) 0.77
2. Diluted (in T) (0.03) 1.55 {0.11) 0.77

Mode:

Contact

Mobile No.:
9029012015
Landline No.:
67440215

Place: New Dalhl
Date: 13.08.2025

LS
%)

epaper.financialexpr&qﬂ;mﬂ‘. .

Thie abowe iz an extraci of the detailed format of Financial Results for the first quarier ended 30ith June,
2025 filed with the Stock Exchange under Regulation 33 of the SEBI (Listing Obligations and Disclosure
Reguirements) Regulations, 2015, The full format of the Financial Resulis for the quarter ended 30th June,
2025 are available on the websites of the Stock Exchange {www.msel.in} and on the company’s website
[www . altanlic-commercial.com)

For Atlantic Commercial Company Limited
sdi-

Narendra Kishore Gaur

Chalrman

DIN: 00168265
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